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Central Administrativ/e Tribunal
Principal Bench, Neu Delhi,

OA-1091/94

New Delhi this the 27th Day of May, 1994,

Hon'ble Mr, Justice S, K, Dhaon, Uice-Chairoian
Hon'ble Mr. B.N. Dhoundiyal, Member(A)

Shr i B, D, Sanual,
S/o late-Sh, N,D, Sanual,
R/o 133/R, Sector-.4,
Pushap Vihar,
Neu Delhi,

(By advocate Sh, A,K, Bharduaj)

1, Union of India,
through the Secretary,
Planning Commission,
Yojna Bhauan,
Neu Delhi.

2, The Deputy Chairman,
Planning Commission,
Yojna Bhauan,
Neu Delhi.

3, The Sec t ion Of f icer ,
Planning Commission,
Room No.415, 4th Floor,
Yojna Bhauan,
Neu Delhi.
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Appl icani

Re sponden

ORDER (ORAL)
delivered by Hon'ble Mr, Justice S. K. Dhaon, Uica-ChGirms;

The material averments in this O.A. are those.

The applicant last worked uith the respondents

till 20, 1 1. 1992 and thereafter he uas disengar.sd

from service. He made a representation on

3,1,l993>but in vain,.

2, The prayers are - to direct the respondento

to engage the applicant and to continue engaging iiim '

in preference to the juniors and outsiders and to

regularise the services of the applicant,

3, The relevant Schema pertaining to r ego I or i sat i en

of casual workers is, accorfling to the lesrnsd counsel

for the applicant, ie not available to the qapl leant
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. as, admit tadly, ha uas not currently employ od "Drr'

Ur.W993« ^0» therefore, cannot grant any raiief

so far as regularisation of service is concarnBd,

Like any other citizen of this CountJBy>

the applicant is entitled to be considered for

a fresh engagement on merits and in accordance yith

lau alonguith others, if he is otharuise eligible end

if and uh en the respondents recruit fresh casual

uorkers® The respondents, shall, therefore, corss-der

the case of the applicants on merits and in

* accordance uith law irfignd uhen they recruit fTosh
•C' f

^ casual uorkers#

5, Uith these observations, the application is

dismiss-ed summarily.
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( 0,N,Dhoundiyal ) ( S,Kj,&n^aion )
/ado/ riember(A) Vice Chairman


